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God ror It. He has also reduced the ex· and It Is likely to disturb the rural econo. 
port duty on tea, jute, decreased raw wool 
and mica. He has also nised the examp· 
tion limit for income·tax on dividends from 
Rs. 500 to 1,000 to give fillip to the share 
market, which is already in the throes of a 
mini·boom. 

He has. however, chosen to increase the 
rate of personal taxalion on the slabs above 
Rs. 10,000. When I heard the budget 
speech I was inclined to consider that Ihis 
"ould cause very great hardship 10 Ihe 
lower middle class people, but on analysing 
the budgel proposals I found that he was 
out to his usual trick. While he has raised 
the tax level, he has shown some conces· 
sions in income-tax to those who own 
molor ca,. and who come in th;s slab. 
Under section 16 of the Motor Vehicles 
Act such employees who have a motor car 
are entitled to a d~duction. So, if the 
two proposals are coli ated and juxtaposed 
with each other, higher I~vies on one side 
and higher deduction 011 the olher. for an 
employee with an income of Rs 10,000 the 
relief works up to Rs. 66, for an income of 
Rs. 12,000 the relief works up to Rs. 68, 
for an income of Rs. 14,000 It works up 10 
Rs. 25 and on an income of Rs. 15,000 it 
works up to Rs. 4. Above Rs. 15,000 the 
tax burden starts increasing and above 
Rs. 20000 each assessee will be required to 
pay an extra amount of Rs. 275 as a result 
of this enhanced levy. Therefore. those 
who are critical of these budaet proposals 
especially this levy on lower middle clas<, 
w!.'uld do well to bear this concession in 
mind before makinK any criticism. 

SHR1 
(Quilon) : 
the rate. 

N. SREEKANTAN NAIR 
Give them a car before ralsinll 

SHRI NARENDRA KUMAR SALVE: 
Then I come to the a,rlcultural wealth lax 
cnntemplated in the Finance Bill for asses' 
ment year I 97()'71 , which has come in for 
severe crit ieism. 

hi 19 bn. 

[Mr. l)epaf,.·S .... lrer / .. tfre ChaIr] 

The criticism of this measure is balleal· 
lyon two arounds, It I. said that this 
tll"" nf levy. conteml'lated "" lhe new 
1.,"18ti08 il likely \u bit tbe .... icuUurl.1I 

my. I am convinl:ed that tho inclusion of 
agricultural land and buildings within Ihe 
purview of the wealth lax is one of the 
wisest and expedient steps as a starting 
point ror several measures on the 88me 
Jines to follow. To d08cribe those people 
who will be wilhin the purview of the new 
legislation a. farmers or DlJriculturists is 
nol merely a lerminololJical inexactitude; 
I submit it is the grossest misnomer and It 
is, in fact, 8 de~eitful misdescription, be. 
cause 99 out of 100 assesses who will be hit 
by the mischief of Ihe proposed lepslation 
arc not farmers or agriculturists; they are 
invest in agricultural property. It would 
be unfair to spare the investors in agricul. 
ture from the levy ...... (Inl~rrupl;on.). 

16.20 btt. 

RE: WEST BENGAL GOVERNOR'S 
ADDRESS TO BOTH HOUSES oP 

THE STATE LEGISLATURE 

SOME HON. MEMBERS f<JS~-

SHRI JYOTIRMOY BASU (Diamand 
Harbour): Sir. under rule 340 ...... 

MR. DEPUTY·SPEAKER: know, 
you must have \tOI some news, but I will 
permit only one from amonl you to ralg. 
it. 

~ •• ~ (~d'Wltr): 
~a'f If~m, q,ft ~~ t ~. ~ 
I!f1flf ~ ;rm ~f'f ~ l!f1i I f~lir~" 
f~,," a- "'fJl"f~ ~If {~ ~l{~ if ~ IfTIJir 
~~,"~~I 

MR. DEPUTY·SPEAKER: There il 
no question 0 r adjlJlJrnillll the debate. 1 
will allow Shri Banerjee to make ht. pI ... 
He wants to raise II certain mailer and 
plead under rule 340 that the debate' be 
ad iourned. Afler IntCilln.· ta hllD J will 
,i.e my decision about the adjournment or 
tbe debate. 
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MR. SPEAKER: What I say is, be-
fore we start a discussion or anylhing iike 
that, If necessary, we must have facts be-
fore the House. May I request Ihe Home 
Minister to make a statement berore we 
adjourn today ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): We have nol receiv· 
cd an official report. As soon as we receive 
one can talk abOUI it. 

MR. SPEAKER: It is a conslitutional 
point: it is a very relevant point. I am 
sure the Government agrees. 

-tt 't_l UII' (~): ma- 'Il'" if ~r 
Iforr ~ I ~ ~q ~~~ I!1t nr ;jTir ~ 

MR. SPEAKER: We will have to 
Hnd sometime to discuss it. II is nol only 
aboul ttle Presidenl or Ihe Governor. who 
ever it is, il is a ticklish point, a constitu· 
(ional point. Mr. Tenneti Vi,wanathom 
has written to me: Mr. Georle Fernande, 
has written to me : Mr- Vajpayee h 15 writ· 
len to me .. .. (tnrerrupt'o/l·. 

SHRI S. KANDAPPAN (Mettur) : The 
fact is that he hlS omitted certain pua' 
graphs, as already announced in the radio. 

"~l'I' f_f!R:l ~"t: mq Il{ Il'- U 
~ l{~81f ~it it; forI:( ~ I 

MR. SPEAKER: My point Is, in.tead 
of off-hand discussinll it immediately, I 
think, you should have the facts and the 
time to study tbe lellal position. The 
Governmeot also should have time to study 
the legal position. Let us discu.. it in 
such a way that it will be discussed more 
authoritatively aDd more le,ally. We will 
fix some time. If tbe facti are there, 
what~yor h i .... (1'1""""';011). 

SHRI NAMBIAR (TiruchirappalllJ : 
The Home Minister cao lIet tbe facts io no 
time. We can discuss it at 6-30 P.M. 

MR. SPEAKER; On behalf of the 
whole House, I am saying that let the facts 
come. After all, this side also would like 
10 know what bappened to the Governor, 
whether he was assaulred ... (fll'errupliolll). 

SHRI RAni RAY: He is quite 
a live I 

MR. SPEAKER: I do not know the 
facts. We will lIet the fac.. Ilnd, arter 
the facts are available, we will H~ time. 

SHRI SURENDRANATH DWIVBDY 
(Kendrapara): Ai you said, you m~y fb 
some time for the discussion. But we 
must have a stalement from the Homo 
Mini'ter before we adjoury toiay. 

Mit, SPEAKER.: Whatever the stat ... 
ment. before 6 O'Clock, before adjourn (or 
the day, let the facts come so that you can 
study the lellal position, whether the 
Governor can skip over somethine or ayoid 
somethina. Whalever arguments you want 
10 put forth is at your liberty. You can 
prepare the else. Let the Government also 
do il. It is a cOD~titutional issue whIch 
deserves consideralion. After whatever In-
form .tion is auilable, before we adjourn 
(or t he day. I sh 111 H~ some time. 

~ 'lfr.r q;~;i;mr: HIT~ SR'erTlf I9ir 
~fhi[l: 19i~ ~'f If'f"r 19iJ- t;fr'f ItH q t;fA 
>ftf"1 

SHRI TENNETI VISWANATHAM 
(Vi<1kh:lp Itn 1m): M IY we. thererMe, el· 
cept th It either the H1m: Mini~ter or the 
Depuly Prine M,ni,'er w.1I mIke a state-
ment, say, at about S.lO P.M. 

MR. SPEAKER; On behalf or all or 
you, (haye requested the Home Minltter 
to rruake 11 statement loday. 

..n ~ ~: ~'1iIIir 1Iff'~ ~'fT 
~I 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): If you so 
direct, we can collect all th~ information 
and mike a statement tomorrow morninJJ. 

MR. SPEAKER: Whatever informa-
tion is availal>le, you make a statement. 
All Ihe information may not De availal>l •. 
After all, these are days when we have 
quick communication 

SHRI MORARJI DESAI 
O'Clock.. 

SHRI JYOTIRMOY BASU 
adjournment motion admitted 1 

At 6 

Is the 

MR. SPEAKER: N"thing a~ admit-
ted. We await the statement of the Home 
Minister. 

GENERAL BUDGET-GENERAL 
DISCUSSION-Con/d. 

MR. SPEAKER: Now, Mr. Salve 
may continue his speech. 

SHRI NARENDRA KUMAR SALVE: 
Sir, I was in the midst of my speech on 
the Budget. When the murder of demo-
cracy and constitution was Deing discussed, 
it was impoosil>le for me to evoke the same 
Interelt in my speech. You would appre-
ciate, who would like to drink rlJ.lJm when 
Scotch Whisky is availll>le. 

Sir, I was making my sul>mission in 
respect of the levy of wealth tax, under the 
Wealt h Tax Act, on agricultural proper-
ties. 

I was making a poi"t that to say that 
the proposed levy would hit the agricull u-
rists or the farmers Is an utterly erroneous 
proposition to make. To descriDe those 
people who will be within the purvie~ of 
the new legislation as f.rmers or agncul-
t urists is not merely a terminolollical In' 
eltactituile, it 's rat\ler the irolscst misno-
mer, becau\e 99 out of 100 assessees who 
will ~ bit by tbe proposed lo,I'lllloq .... 

not IIIricuiturists I>y aoy means or manner 
but are those who have invested in agricul-
tural properties. There is absolutely no 
mistake, there is no error, in the Finance 
Minister taxiDIl these people and brinllinll 
them within the purview of the Wealth Tax 
Act. I can appreciate what Mr. Masanl 
said; he advocates the Swatantra philoso-
phy and, therefore, he wants to save those 
investors from taxation; this is somethinll 
which I can understand. But what [ can-
not IInderstand is that those who swellr by 
socialism arc opposing this type of 
measure. 

However. I may point out that, of late. 
it has I>een seen clearly in Bombay that 
two sections of the society are showlns In-
creasing interest in investing in agricultural 
properties; one section is the film artist. 
who own fal>ulous agricultural properties 
and are amassing further wealth; and the 
second section are the Ministers in the 
Maharashtra Cabinet, specially those who 
come from Vjdarbha rellion. I know that, 
before they became Minist.rs, they were 
brlelless lawyers and moved al>out un-
known and unheard of io the District 
Court of Vidarbha; they hardly ever did 
any farming. but after they became Minis-
ters they blossomed into IIreut Krishi 
Pandits .. 

SHRI R. D. BHANDARE (Bombay 
Central): This i. highly objectiooal>le ... 
(I nterruptions). 

SHRI NARENDRA KUMAR SALVE: 
Why is he ol>jecting 7 He is not a Minis-
ter either here or in Maharashtra ........ . 
(/nt"rup/ion). Anyway, I can say that they 
were the most brilliant lawyers but were 
not patronised unfortuoately ; that is to my 
knowledge. At any rate today some of 
the finest vineyards. orange orchards and 
a,ricultural farms are owned by these 
Ministers. Is there any justification to 
exclude these people from the purview of 
the Wealth Tax Act 7 I submit that it 
would not De fair to exclude these in-
vestors in allricultural properties from the 
purview of taxation merely I>ecause they 
masquerade as allricult urists. 

However, I am not willina to minimiae 
tbe lellal difficulty which .the lellislation i, 
likely to encounter. Entry 86 of the Union 
f...ill io tbe Sevqntb ~~jlqllule? wbich ~'III!. 


